8 | TEM NO 301 COURT NO. 7 SECTI ON X V
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
I A Nos.25-27 in SLP(C) Nos.8398-8399 & 12415/ 2005
(Fromthe judgnment and order dated 19/12/2003 in CWNo. 85/2003 & CW No. 1138 of 2003 & ord

er

dated 19.3.2004 in RA No.130/2004 in CW No.85 of 2003 of the Hi gh Court of Delhi at New Del hi)

SUPER BAZAR KARAMCHARI DALI T SANGH & CRS Petitioner(s)

VERSUS

UNION OF I NDI A & ORS. Respondent ( s)

(for withdrawal of anount and office report)

Date: 16/12/2005 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTICE B. P. SI NGH

HON BLE MR JUSTI CE ARUN KUMAR

For Petitioner(s) M. Amt CGupta, Adv.
Ms. Santosh CGupta, Adv. for

MS Mtter & Mtter Co., Adv.

For Respondent (s) Ms. Moni ka Arora, Adv.

Ms. Kavita Wadi a, Adv.

M. C. D. Singh, Adv.

M. Anis Ahnmed Khan, Adv.

M. Ravi ndra Kumar, Adv.

M. Rakesh K. Khanna, Adv.



Rashm Khanna, Adv.
Shashank Shekhar, adv.
Shail ja Sinha, Adv.

Jahanvi Wbhra, Adv.

s &5 5 X

Surya Kant, Adv.

=

S WA Qadri, Adv.

=

V. K. Verma, Adv.

for Ms Indian Potash M. Vivek Singh, Adv.

Ltd. & Indian M. Tanveer Ahrmed Mr, Adv.
Labour Co-operative M. Arvind Kumar Gupta, Adv.

Soci ety

M. Vishnu B. Saharya, Adv.
M. Vivek B. Saharya, Adv. for

M S Saharya & Co.

M. D.N Goburdhan, Adv.
Ms. Pinky Anand, Adv.

Ms. Ceeta Luthra, Adv.

Raj esh Ranj an, Adv.

M

M. A Rastogi, Adv.

M. Shiv Kant Arora, Adv.
Dr

Kai | ash Chand , Adv.

UPON hearing counsel the Court made the follow ng

ORDER

W have heard counsel for the parties. Counsel
appears on behal f of

Ms. Indian Labour Co-operative Society as well as M s. I ndi an

Pot a



sh Limted states

that the anpunt allowed to be wthdrawn, nanely, Rs.50 Crores together
with i nt erest
accrued t her eon, shoul d be r ef unded to M s. I ndi an Pot ash Limte

d which had

deposited t he sai d anount pur suant to t he order of this Court.
The prayer is not

opposed.

Accordi ngly, our order dat ed 7th Decenber, 2005 is nod
ified to t he ext ent

that the amount of Rs.50 <crores together with interest shall be refunded to Ms
I ndi an
Potash Limted. The Registrar General shall consider and pass appropriate order
sif a
request is made for bank transfer of the amount.
I.As are disposed of accordingly.
(K. K. Chaw a) (Vija
y Dhawan)
Court Master Cou

rt Master



